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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

O.A. No. 1354/ 2024
IN THE MATTER OF

Viyana Berwal Applicant
Versus
The DFO, Faridabad & Ors. Respondent

REPLY ON BEHALF OF RESPONDENT No. 2, i.e.
DEPUTY DIRECTOR, ANIMAL HUSBANDRY AND
DAIRYING, FARIDABAD

Most Respectfully Showeth:

1. That present original application has been filed by applicants
stated to be residents of Rohini, Delhi against illegal felling of
pipal trees in the premises of the office of the Deputy Director,
Animal Husbandry and Dairying, Faridabad. It has been further
alleged that illegal feeling of trees has been done at the instance
of Deputy Director, Animal Husbandry and Dairying, alongwith
range Officer and contractor.

2. That present reply is being filed through Dr Ranbir Singh, Sub
Divisional Officer, Animal Husbandry & Dairying Department,
Badkhal (Faridabad) who is authorised and competent to file the
same on behalf of the answering respondent No.2. At the outset,
all allegations are denied in toto. It is most respectfully submitted
that Department of Animal Husbandry and Dairying is committed
for protection of the environment and wellbeing of animals. It is
further submitted that felling of trees in the premises caused to

implement an important project i.e. State of Art, Government



100

Veterinary Pet Clinic with advance diagnostic & treatment
facilities. Before such felling of trees due precautions and
requisite permission were taken on the part of answering
respondent. Neither there has ever any intention for felling of
trees nor answering respondent caused any illegal feeling of
trees. All facts and circumstances of the case are narrated in brief

in subsequent paragraphs.

That Government of Haryana declared to establish a State of Art,
Government Veterinary Pet Clinic in Faridabad, to provide
advanced diagnostic and treatment services to pets, in larger
public interest of the area vide CM Budget Announcement.
Accordingly, it was planned to develop pet clinic on Department

Land at Government Veterinary hospital, NIT, Faridabad.

That since land in question was having trees which were required
to be removed to establish the said clinic, permission to fell 52
trees was sought through online portal. The office of Divisional
Forest Officer, Faridabad issued permission dated 25.10.2023. It
is humbly submitted that answering respondent since beginning
intended to follow the law of the land and no step to remove any
tree was taken was without obtaining permission from the
competent authority in this regard. Initially, permission was sought
vide letter no. 1313 dated 25.05.2023 , however, as suggested by
office of Divisional Forest Officer, Faridabad, later it was applied
through online portal on 06.10.2023. Copy of permission dated
25.10.202 to fell 52 number of trees, issued by the office of DFO,

Faridabad is annexed as Annexure-R/1.

That after obtaining requisite permission, request was made to
the DFO, Faridabad to get the valuation done in respect of trees
permitted to be felled. Copy of Request letter dated 17.11.2023 of
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the answering respondent sent to the DFO, Faridabad is annexed
herewith as Annexure-R/2. The valuation Report dated
11.12.2023 was received in the office of answering respondent on
12.12.2023. The value of these 52 trees was valued as Rs.24954.
Copy of valuation report dated 11.12.2023 regarding 52 trees
permitted to be felled is annexed herewith as Annexure-R/3. It is
humbly submitted that valuation of the trees was got done from
Forest Department so that proper amount be received from
agency engaged to fell the trees. At the cost of repetition, it is
most respectfully submitted that since beginning, there has not
been any intention to violate the law of the land and all things has

been done in full transparent manner.

That following the principal of transparency, an office order dated
27.12.2023 was passed constituting a committee comprising of
following four officers of the department to get the auction done

as per Rules and deposit the same with the Department:

(i) Dr. Ranbir, Sub Divisional Officer, Animal Husbandry &
Dairying, Badkhal

(i)  Dr. Vikas Malik, Veterinary Surgeon, GVH, NIT Faridabad

(i)  Dr. Amangeet, Veterinary Surgeon, District Diagnostic Lab,
Faridabad

(iv)  Sh. Subhash Chandra, Deputy Superintendent

Copy of Office Order dated 27.12.2023 is being annexed
herewith as Annexure-R/4. An amount of Rs. Two Lacs received
after auction was deposited in the Government Treasury vide E-
Challan dated 11.01.2024. Copy of E-Challan dated 11.01.2024

is annexed herewith as Annexure-R/5.
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That after getting permission to fell the trees, valuation of the
trees and deposit the auctioned amount in Government treasury,
letter dated 12.01.2024 was written by the then Deputy Director,
Animal Husbandry & Dairying, Faridabad to the Sub Divisional
Officer, Animal Husbandry & Dairying, Badkhal directing to plant
the trees in place of trees to be felled and shift the ficus trees to
be shifted. Copy of letter dated 12.01.2024 issued by then Deputy
Director, Animal Husbandry & Dairying, Faridabad is annexed
herewith as Annexure-R/6. It is humbly submitted that answering
respondent has remain committed for compliance of the law of
the land which is clear from the letter dated 12.01.2024.

That vide letter dated 29.03.2024 of the Sub Divisional Officer,
Animal Husbandry & Dairying, Badkhal (Head of the committee
constituted vide office order dated 27.12.2023), clear instructions
were issued to the contractor/Highest Bidder to ensure felling of
trees as per instructions of the permission letter of the Forest
Department. Copy of letter dated 29.03.2024 issued by the Sub
Divisional Officer, Animal Husbandry & Dairying, Badkhal is

annexed herewith Annexure-R/7.

That contractor felled 44 trees and left 8 ficus trees (3 Peeple and
5 Gular) with their stems and roots. As per contractor, it was not
feasible to transport and then transplant the trees with branches
and long stem because of their heavy girth. Remaining stems and
roots of all 8 ficus trees are remained to be placed in land and
those are still preserved. It is noteworthy that these 8 ficus trees
are near to boundary wall of the premises of Government
veterinary hospital in question which is adjoining to boundary wall
of private property and cremation ground. Uprooting these ficus

trees with their roots for transplantation may damage the
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adjoining boundary walls and private property and cremation
ground. Therefore, it was decided to transplant these ficus trees
at the time of dismantling of old boundary wall at start of
construction work of proposed Pet clinic building in future, by
safeguarding the safety of adjacent properties. It is undertaken to
transplant these 8 ficus trees in coming months at appropriate
land parcel of the department and best efforts shall be made for
their survival. Photographs of remains of 8 trees to be

transplanted are annexed herewith as Annexure-R/8.

That it is humbly submitted that in furtherance of permission letter
dated 23.10.2023 (Annexure R/2) and letter dated 12.01.2024
issued by then Deputy Director, Animal Husbandry & Dairying,
Faridabad to plant trees, 270 (more than 260 i.e. 52 * 5) trees
have been planted at different land parcels of the Department at
Faridabad during 9" July 2024 to 15" July 2025 after
identification of lands on 8" July, 2024 by the Sub Divisional
Officer, Animal Husbandry & Dairying, Badkhal (Head of the
committee constituted vide office order dated 27.12.2023). Copy
of office noting dated 08.07.2024 and copy of letter dated
15.07.2024 regarding identification of land for plantation against
trees permitted to be felled is annexed herewith as Annexure-R/9

(colly). The details of these land parcels are as under:

(i) Government Veterinary Hospital, NIT, Faridabad (40 Trees)

(i)  Government Veterinary Hospital, Chaisan, Faridabad (40
Trees)

(i)  Government Veterinary Hospital, Pali, Faridabad (60 Trees)

(iv) Government Veterinary Hospital, Bhanakpur, Faridabad
(130 Trees)

Photographs of Government Veterinary Hospital (GVH), NIT,
Faridabad are annexed as Annexure-R/10 (Colly).
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Photographs of Government Veterinary Hospital (GVH), Chaisan,
Faridabad are annexed as Annexure-R/11 (Colly).

Photographs of Government Veterinary Hospital (GVH), Pali,
Faridabad are annexed as Annexure-R/12 (Colly).

Photographs of Government Veterinary Hospital (GVH),
Bhanakpur, Faridabad are annexed as Annexure-R/13 (Colly).

The plants which could not be survived have been substituted
with new plants and due Care shall continue to be taken to
ensure best rate of survival. Said plantation as mentioned in
above para was done in addition to routine plantation done by the

department.

That joint committee has observed that condition no.12 has been
violated. It is most respectfully submitted that 270 trees has been
planted in lieu of 52 trees permitted to be felled. This 52 figure
also includes the 8 ficus trees meaning thereby compensatory
planation was done in lieu of 8 ficus trees also. It is further
submitted that valuation was got done for all 52 trees including 8
ficus trees by the Forest Department and amount received in
auction has been deposited with the government treasury. So far
as submission of Joint committee about cutting 8 ficus trees is
concerned, it is humbly submitted that there was clear direction
by the then Deputy Director, Animal Husbandry & Dairying,
Faridabad to head of the committee constituted for auction etc for
plantation and transplantation as per permission letter. Moreover,
the Sub Divisional Officer, Animal Husbandry & Dairying, Badkhal
(Head of the committee constituted vide office order dated
27.12.2023) has also clearly stated to the contractor to follow the
instructions of the permission letter. As such, there is no fault of
the answering respondent or any other official of the answering

respondent. Technical Error, if any committed on the part of
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contractor might be in absence of clear guidelines on issue of
transplantation detailing of extent of stems to be left, possibility of
transplantation with respective girths. As per contractor, it was not
possible to transport and then transplant with long stem due to
heavy girth of the trees. Therefore, roots with short stems were
left for transplantation. Has there been any intention to disobey
the permission letter or any law otherwise, those leftover roots
and stems would have also been uprooted instead of preserving
them. New branches and leaves can also been seen on those
leftover trees. These roots with stems will be transplanted at
appropriate location at appropriate time as mentioned in

preceding paragraphs.

That to sum up the submissions made herein above, answering
respondent has never intended to violate the law of land in as
much as the Environmental law specially dealing with the felling
of trees. Requisite permission was obtained and every possible
efforts have been made to comply the conditions of the
permission. Following the Principal of transparency, due valuation
of trees was got done from Forest Department before auction and
amount received in auction was deposited with government
treasury. Further, a committee was constituted for auction and
compliances of the permission issued by the DFO, Faridabad.
Clear instructions were issued to the contractor who felled 44
trees and left 8 ficus trees (3 Peeple and 5 Gular) with their stems
and roots. As per contractor, it was not feasible to transport and
then transplant the trees with branches and long stem because of
their heavy girth. Remaining stems and roots of all 8 ficus trees
are remained to be placed in land and those are still preserved. It
is undertaken to transplant these 8 ficus trees in coming months

at appropriate land parcel of the department and best efforts shall
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be made for their survival. It is submitted that 270 trees have
been planted at different land parcels of the Department at
Faridabad during 9" July 2024 to 15" July 2025. The plants
which could not be survived have been substituted with new
plants and due care shall continue to be taken to ensure best rate

of survival.

In view of the facts and circumstances mentioned herein
above, it is humbly submitted that answering respondent has not
committed any wrong or lapse and due diligence has been adopted
at each stage. It is therefore humbly prayed that present OA may
kindly be dismissed qua the answering respondent. It is undertaken
to plant more trees including Peepal trees, as per direction of this

Hon’ble Tribunal.

e

(;a?é o
Date:25.04.2025 Sub Divisional Officer,
Place: faridabad Animal Husbandry & Dairying, Badkhal

(For Respondent No.2)

10
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Permission letter by

Concerned Divisional Forest Officer
BRETT TRBR / Government of Haryana

- I SeCtIOII 4 Ol I Ia na “d n Pl :
. d La d d eservation |

=

Name

Deputy Director Ahd Faridabad

RS @ AW
Organisation Name Deputy Director AHD Faridabad

o ]

Deputy Director Animal Husbandry & Dairying Faridabad Near
Current Address Railway Station Road Old Faridabad

EERIE] Faridabad , Faridabad (Haryana),
Land Location

o Jr0e =i 10(Kanal) ]
Land Measurements

TN/ e Je 355
Khasra/Plot Number

5 IER &1 A Ravinder Singh |
Range Officer Name

Reference No. (SRN):-LLQ-8V]-VQQB

SR @< &t faf2 7 Date of Issuance: 25-10-2023

S s &1 ¥ / Place of Issuance: Faridabad _

! @ TN W8T / Issuing Authority: Divisional Forest Officer (Ra) Kumar)

|

B This is a Digitally Signed Certificate and does not require physical signature. The authenticity of this certificate can be
£ A mrﬂied from the verification link mentioned below: ¢ S o _ ﬁ
’}( | nitps:/164.100.137.243/eservices/mobileapi/ve: Q8VIVQQB
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mpﬂuaqwfa%mﬁmm S T |
Permission letter by s

ned Divisiona| Forest Officer
PR / Government of Haryana

Concer

' BRI *-aRem srfifs, 10,

gt 00 (1900 &
Permission for felling of trees in area::l:' RN 11) ) wrrer-g 35 apefra srfersgfare viffs & gat 1 e B s

Act, 1900 (Punjab Act I of 1900). &d under general section-4 of Haryana Land and Preservation
Species
Classwise number of trees Total Total
V {
v 111 1A B 1A B Undar no.of  Veolume
i trees (M3)
Size Trees
| Sisham - : .
l s o 4 0 1 0 0 0 0 7 1.81
| Mi * f f
b 5 27 9 3 0 0 I 0 45 1614
Bt St G i R 0 T8 R e e o T
- e
— =5 1 :
TR S

S & $1 fifd / Date of Issuance: 25-;0-2023
w29 / Place of Issuance: Faridaba '
:g ::: :rl?ﬂ smféteRar / Issuing Authority: Divisional Forest Officer (Raj Kumar)

o cate and does ot require physical signature. The authenticity of this certificae can be
AR ' y Si '
| n“s is a Digitally 5ig nk mentioned below:

- 'T&r;t-‘;lv;:rfggzn:;;.243;e_sem‘ces;m-ob.ii'eavifveﬂfwf"“’5_” =L

20f3




! GIRT 31gHfer o=
s .Permﬁ?k.sion letter by
C€rned Divisional Forest Officer
WBR / Government of Haryana

| SR aRaror e
e 1900 (1900 a5
e 1:0530n for_ felling of trees jn a?'::m'm Y O O e b R i oy
‘ (Punjab Act 1] of 4 900), S notified under general section-4 of Haryana Land and Preservation

App!icant QEEB‘[X Di
Irector Ahd Faps
9 proposal to fe|| trees on this | Ardabwg o village Faridabad district Faridabad made

f-'tnd' with Khasra/ Plot number 355
—Ravinder Singh _ dated _ 19-10-2023 .

The report submitted by RFO

CONDITIONS OF PERMIT

1.0
nly the Numbered trees Will be felled

2. Trees to be fell i
ed wi
Il not be uprooted except in case of developmental works/ Individual plots.
3: i
No dragging of wood will be permitted.
4. Fellj
ng after sun set and before the sun rise will not be permitted.
5. No fire will be allowed.

6. No damage to unmarked trees will be caused during felling in the area and the owner will have to pay the|
compensation as determined by DFO for any such damage. |

7. The owner of land shall be responsible for any illicit felling in the area and he will have to pay the compensation
as determined by DFO for any such illicit felling.

8. No forest produce will be removed without a Rawana Challan from concerned Range Officer.

9. The permit is liable to be ca ncelled at any time if any violations of conditions of permit take place / facts given in
the application for permit are found incorrect. The decision of DFO in this regard will be final.

10. The forest department does not hold any responsibility for distribution of sale proceeds among the owners of

the land.

11. No separate permit for timber transit as per Indian Forest Act, 1927 is required within the territory of Haryana.

nted As Per Recommendation Of Rfo Subject To The Condition

Will Plant Five Times The Number Of Felling Trees Le.

e Transplanted And Submit The Land Plan For E
1

12. .permission Is Gra
That The User Agency
(52x5=260) 08 Ficus Trees To B

Plantation.
il

Raj Kumar k£
25-10-2023 (Divisional Forest Officer)

;ﬁm} ~ Faridabad

e Cinmad Certificate and does not

fequire phﬁsic-al signature. The authenticity of this certificate can be

i:
|

\
|

14
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BRI R

ANNEXURE R/3

BRI IU T G wiramare

14, WRICTATE, GRHTY 0129~2286760E-mail dfofbd2 @gmail. com

FHID | 342 i

UMD
TUTST Ud SR
THOIME0EN0 BeTETS |

UST B BT BT SAiperT Hyart are |

J1~12~2523

(8 e tias 3
N, 121223 )

AMUSBT U3 BH$ 2877 fe1id 17.11.2023

# \ﬂﬁ

S fva & wew § Gewifa o @1 didr geramE qov10300,

TNIGTETE ¥ BRAM™T 747 | G0R10310, BoiGrag &1 Ruld @R ywaifae vefel W a+

faHTT b1 SR Gt 4 S AR AT €1 goR ol @ Us @erd @ uwieE
jf ST UIed | g & & O g@ 21 So KU ER 52 gl Bl Heard
'— PRD R[ATH PEA T YHR F TS W 8 | Auction & ERIF Actual @
. 39 SfSrd B ¥l & | faaxer (A 9aR | T
| gt of) B | degd | HEd
Vi IV, Sl A IIB 1A IB
O EIL 2 4 0 1 0 0 0 7 181 | 9320
fE]'fg{a 5 27 9 4 0 0 1 45 16.14 15634
i 7 31 9 4 0 0 i 52 17.95 24954
g8 AqeT garef g Ufvd 2|
B R
thﬂ?i RSRGED
BRIGTETS
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3— . smia ugffees, e A fMem wanreme $aeE |
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Sd -
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TP T i Ffeiad @) qaard 1d Srm SriaE) g ofvd 2 |
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. DDO Cade 2337 i

\Jﬂ

B-CHALLAN e
Government of Haryana Remitter Copy

aho Upto:

29-01-2024 (Cash;  MIIRIVGHI
23-01-2024 (Chq./DD)

GRN No.. 0111708060 Date: 11 Jan 2024 13:31 39
+ | Office Name  2337-SDOQ AH Badkhal
"- Treasury Faridabad
o ——
t | period: (2023-24) One Time =
v i L |
:1 Head of Account __ Amount 7 | +
! ] nana.54.800.67-51 Miscellaneous-Other R 200000 i

En SB! Bank-Challan to be accepiat ual der fae type -263

| Total/Net Amount:

g

P

'_”(E-"""""-'

Deduction Amount. 3 71. 2/ 6‘2 g é 0) ;‘?}(ZEE

GPFIP RAN/TIN/ACH. no,NehideNorTaxm:-

. l pPAN No 4
Jx ‘ Tenéerers Name: SE}O s dkhal
: Address: s@OAH Badkhal

Cheque-DD-
Detail’

a .-‘,lm Siat oflndla
ST R

Two Lakhs only < il

articuiars:

Rz E [

j ] t

r i qa U T \
' TR no ‘p ﬁll

!'!|

I'\J‘,&

AU Q«* <[ F 7084374)

|afifeeacl /VARER ».%h'-i"CHEC::@I

e e e e
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IN THE NATIONAL GREEN TRIBUNAL AT NEW DELHI

0.A. N.o. of 2024
IN THE MATTER OF: | 2

_!7 )

N\ dusan [ k. B

PETITIONER
VERSUS

DFH ,pﬂl}(js'{MQ & O"‘S i Qfafmﬂl‘-ﬂ"f‘)

..........................................................................................................................

............................................................................ RESPONDENT

hereby appoint:-

Know all to whom these presents shall come that I/WE Dr Ranbir, Sub Divisional Officer, Animal Husbandy & Dairying

Rahul Khurana, Advocate (Enrl No. D/2183/2008)
17,Central Lane, Babar Road, Bengali Market, New Delhi-110001
E-Mail id: rkhuranalegal@gmail.com,M: 9811894060

(herein after called the advocate/s) to be my/our Advocate in the above-noted case authorised him:-

3;\94“\ »b

Advocate

Tg act appear and plead in the above-noted case in this Court or in any other Court in which the same may be
tried or heard and also in the appellate Court including High Court subject to payment of fees separately for
each court by me/us.

To sign file verify and present pleadings, appeals cross-objections or petitions for executive on review, revision

withdrawal, compromise or other petitions or affidavits of other documents as may be deemed necessary or
proper for the prosecution of the said case in all its stages.

To file and take back documents including original documents, to admit and/or deny the documents of opposite
party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any manner relating to the said case.

To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner, authorising him to exercise the power and authority hereby

conferred upon the Advocate whenever he may think fit to do so and to sign the Power of Attorney on our
behalf.

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute
in the matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/we undertake that 1/we or my/our duly authorised agent would appear in the Court on all hearings and will
inform the Advocates for appearance when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the

said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall
receive and retain himself.

And I/we the undersigned do hereby agree that in the event of the Wh()l\? or part of the teff agref:d by {:ne.r’us to be
paid to the advocate remaining unpaid he shall be ent itled to withdraw from theﬁprosecunolﬁ of ;he said case
until the same is paid up. The fee settled is only for the above case and a}bove Court, U‘we ere ylat\:%;ee that
once the fee is paid. 1/we will not be entitled for the refund of the same in any case whatsoever. ¢ case lasts

for more than three years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for
every addition three years, or part thereof.

. s of whi
IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the contents of which have been
nderstood by me/us on this 1" day of February of 2025.

Accepted subject to the terms of fees.
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